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[Shri Jyotirmoy Bosu]

all these questions and also a cate-
gorical assurance that the Home
Mimster will 1mmediately suspend
the Lt Governor and take action
ageinst those VIPs who have made
us of their official influence to get
plots.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Have the Government
considered the observations made by
the hon. Judges of the Supreme Court
and have they also instituted an in
quiry to go into the iregularities, ss
suggested in the observations of the
two judges of the Supreme Court”
If they had not done that, do Gov-
ernment propose to institute ou in-
quiry to go into the matter? So far
as I see it, the matter does not relate
only to the Lt Governor ‘The
Home Secretary, who happens to be
the boss of the Lt. Governor 1s aleo
involved in this. AIl the wrath
ghoul not 'be directed only agmunst
the Lt. Governor but against all
those bosseg in the Senretariat herc
who seem to be commanding the
~whole thing.
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(ii) REPORTED ATTACK oON Surt NartaU-
RAM MImDHA'S HOUSE AT JODHPUR.
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DR. H P. SHARMA (Alwar):
This 15 a question which involves
the fundamental rights of the Mem-
bers of this House. If we have
always to keep one eye at the back
to see what is happening to our
families, it will be wery difficult.
Sir, this is a very serious matter,

MR. SPEAKER: He has already
meintioned it. Further, I am on an-

other subject.
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tion by Mmister

15.16 hrs.
PERBONAL EXPLANATION BY
MINISTER

MR. SPEAKER: Shri I. K Gujral
wants to make a personal exp:anation.
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MR, SPEAKER: He says he wants
0 male a personal explanation,
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THE MINISTER OF INFORMATION
AND BROADCASTING (BHRI I. K
GUJRAL): B8ir, I am pained that
my name by implication....

SHRI ATAL BIHAR] VAJPAYEmM
What do you mean by implication? *

SHRI 1. K. GUJRAL: ....has been
mentioned here and in some section
of the press, in connection with thg
working of New Friendg Co-opera-
tive Housd Building Society Limitegd,
New Delhi.

The facts of the case | may submif,
are ag follows. My father, Shri Aviay
Narain Gujral, who is a displaced
person from Pakistan, joined the New
Friends Cooperative House Building
Society Limited, some sixteen
ago, in 1958, having membership Ng
423 and made first payment
Rs. 2,610 vide receipt No. 307 dated
10th October, 1958.

Thereafter, he continurgd tc maksg
payments, as demanded by the S¢-
ciety, vide receipt No. 950 dated
26th December, 18059, receipt No. 2303
dated 1st October, 1062 and receipt
No. 4487 dated 17th August, 1968.

Other amounts of Rs. 500 and
Rs. 1000 were remitted on 11th Jume,
1950 and 31st January, 1954 respeo-
t vely, receipt of which seem to have
been misplaced, but these paymenfs
were confirmed by the Society in
their subsequent letter of 4th July,
1968.

Thus, my father, Shri Avtar Naraig
paid to the Society in the course of
ten years, i, from 1958 to 1968 a
total amount of Rs, 8,510.

The Society further demanded an
amount of Rs. 1,250 in 1868 which
was remitted to them by chequei Qb
4th June, 1968 but it returned the
cheque to him on 18th June, 196§ qn
the plea that it was received late
and declared him a defaulter.



